61 of 1948.

" THE CENTRAL SILK BOARD (AMENDMENT)
ACT, 2006

No. 42 or 2006
{13th September, 2006.]

An Act further to amend the Central S11k Board Act, 1948.

BE it enacted by Parliament in the Fifty-seventh” Year of the Republlc of Indna as’

follows:—

1. (1) This Act may be called the Central Silk Board (Amendmenf),Act,
2006. ' '

(2) It shall come into force on such date as the Central Government may, by notification

~ inthe Official Gazette, appoint.

2. In the Central Silk Board Act, 1948 (hereinafter referred to as the principal Act), in
section 3,—

(i) after clause (a), the following clause shall be inserted, namely:—

‘(aa) “Central Silk-worm Seed Testmg Laboratory” means the Central Seed
Testing Laboratory estabhshed or accredlted under sub-section (7). of
section 8G;

. (i) after clause (b) the following clauses shall be inserted, namely:—

‘(ba) “Committee” means the Central Silk-worm Seed Committee constituted
under sub-section (1) of section 8A; :

(bb) “dealer” means a person who carries on the business of buying and
selling, export or import of silk-worm seed, cocoons, chawkle reared silk-worms
and includes an agent of a dealer;

(bc) “export” nieans taking out of India to a place outside India;’;
(iii) after clause (c), the following clauses shall be inserted, namely‘-—

‘(ca) “Hybrid Authorisation Committee” means the Hybrid Authonsatlon
Committee constituted under sub-section (1) of section 8D;

India;

(cb) “import” means bringing into India from a place outside -
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~ ' ' ’ it .
(ce) “notified kind or variety” in relation to silk-worm seed means, any kind

or variety thereof notified under sub-section (1) of s_ection 8C;%;
(iv) after clause (e), the following clauses shall be inserted, namely:—

‘(ea) “Registration Committee” means the Registration’ Commlttee
constituted under sub-section (2) of section 8E;

(eb) “regulanon”means regulation made by the'Committee_ under this
Act; . _ : -

(ec) “silk-worm seed” or “seed” means all kinds of silk-worm seeds
produced from the pure silk-worm races including the hybrids. produced from

" two or more pure races, silk-worm seed cocoons of all kinds and moths thereof -

- intended to be used or reared for the purpose of production or for commermal
explontatlon : :

Explanatzon — For the purposes of thls clause,—

(¥) “pure races™ means silk-worm breed or variety mamtamed through :

reproductlve silk-worm seed with features true to the parents;
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(#) “hybrids” means the seed produced involving two or more pure

races or parental races with the objective of exploiting h‘etero"s_ls'Or hybrid
vigour; - '

(ed) “Silk-worm Seed Analyst” means a Seed Analyst appom d-or notified
under sub- sectron (3) of section 8G;

(ee) “Srlk-worm Seed Certification Agency” means the Si “worm Seed -

Certification Agency constrtuted or. accredrted under section 8F;

(ef) “Silk-worm Seed Ofﬁcer” means Seed Officer appom e
under sub-section (1) of section 8H;’.

3. Throughout the principal Act, for the words “Chairman” or “Vrce-Chairmdn’?, _uvhere\}er
they occur, the words “Chairperson” or “Vice- Chairperson” shall respectively be;s’ubstituted.

4. In section 4 of the prmcrpal Act, m sub-section (3) —

(r) for clause (b), the followmg clause shali be substrtuted namely EE

“(b) not more than three ofﬁcrals to be nominated by the Central Go
one of whom shall be the head of the Silk Division in the. Mrmstry of Textiles: as
the Vice-Chai rperson and one shall bethe Secretary of the Board, both bemg the
ofﬁcers not below the rank of Joint Secretary to the Govemment of ndra

(u) aﬁer clause (c) the followmg provrso shall be mserted namely o

“Provrded that a member of Parliament shall, upon ceasing to be a member ’

“of the House of the People or as the case may be, the Councnl of States cease to
be a member of the Board.”;

(7ii) for clause (g), the following clause shall be substituted, namely —

“(g) one person to be nominated by each of the Governments of
. Andhra Pradesh, Assam, Bihar, Chhattisgarh, Gu_|arat Jharkhand
Madhya Pradesh, Uttar Pradesh and Uttaranchal;”.

5. After section 4 of the principal Act, the following section shall be inserted; nhmely:-—

“4A. A person shall be dlsqualrﬁed for bemg nommated or appomted or for
contmumg as a member, if he—

(a) istot a citizen of India; or

(b) has been: convicted and sentenced to rmprrsonment for an offence
which, in the opinion of the Central Government, involves moral turpitude; or

. {o)is an_undischarged insolvent; or
(d) has become physically or mentally incapable of acting as a member; or

-(e) has acquired such financial or other interest as is likely - to affect
prejudrcrally his.function as amember.”.

6. In section 6 of the principal Act, in sub-section (1), for the words “The Central

Government shall appoint from among the members of the Board, a Vrce-Chamnan who
shall”, the words “The Vice-Chairperson shall” shall be substituted.

" [acr42-
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7. In section 7 of the principal Act, for the words “The Central Government shall
appoint a Secretary to the Board, who shall,” , the words “The Secretary to the Board shall”
shall be substituted.

8. In section 8 of the principal Act, in sub-section (3), for clause (a), the f’uilowing
clause shali be substituted, namely:——

“(a) to advise the Central Government on all :mttcrc relating to production,
supply, distribution, trade atd commerce in silk-werm sced, the developmeny of the silk
industry and its products including export and import;”

$. After section 8 ofthe principal Act, the followirg scctions shall be inserted, namely:—

“8A. (1) The Central Government may, by notification in the Official Gazette,
constiiute for the purposes of this Act, a Committes to bé called the Central Silk-worm
Seed Committze consisting of--- '

(a) the Vice-Chairperson of the Board who shall be the Chairperson of the
Comnittee, ex officio:

{#) () seven sfficials not telow the rank of Deputy Secretary to the
Government of India dealing with sericulture from the Siates—-niembers;

@) two expeits from the field of s.lk-worm seed dcvelopment—memberq

(iii) five persons to represent the sericulture sector of whom three shall be
the farmers and two the reelers—members;

to be nominated by the Central (mv\,rnment from amongst the members of the
Board :

() the Director of the Mational Silk-worm Seed ( ‘rgamsatmn to be nominated
by the Central Government—; member; and

(d) Secretary of the Board who shall be the Secretary of the Comuuitiee,
ex officio.

° (2) The Committee may associate with ii, for such purposes and in such manzer
a5 it may deem fit; any person whose assistance or advice it may consider nscessary in
cownplying with the provisions of this Act, and a person so asscciated, shall have the
right to take part in the proceedings of the Committee relevant to the purposes for
which he has been associated, but shali not have the right io vote and shali be entitled
to receive such aliowances or fees as may be prescribed by the Ceutral Governnent.

{3} A niember nominaied under sub-section {7) chail, unless big seat becomes
vacart earlier by resignation, death: or otherwise, hold office “or a period of thres ysars
from the date of his nomination and shall be zlizible for re-nomination:

Prcv'ded that a pﬂrbon rominated under sub-cection (7) shail ho.d office only

for so long as he holds the appointment by virtue of which his.nomination was made.

of— _
(i) any vacancy tierein, or any defect in the constitution thereot; or

(i) any matter relating to the procedure of the Committee not affecting the
merits of a case.

(5) The Central Government shall provide to the Committee such other technical
and other officers and employees as may be necessary for the efficient performance of
the functions under this Act. - :

(4)No actor proceeding of the Committee shall become invalid merely by reason ;
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(6) (a} The Committee shall meet at such time and place and shall observe such
proczduze in regard to transaction of business at its meeting (including the quorum at
meetings) as may be specmcd by regulatlons : N\

AN
N

(&) The Chairperson or in his absence any memt\)\er chosen by the members

© present fron: amengst themselves, shall preside at a mect.ng\\{the Committee.

{c) Aliquestiors at aineeting of the Coramiittee shail be decided by a majority of
vates of the meiabers crésont and voting and in case of equality cf votes, the

. Chairperson or ir his absence, the persen presndmg over the meeting shall have a

second or castiig vote.

8B. (I) The Coxmniftee shall be responsible for the impiemieniation of this Act by
taking measurcs as specificd in sub-gection (2).

(.7; Withoui prejudice to the generallty of the foregoing provision, the measures
veferred to thw.rm riay provide for—

() layiug down of quality standards for kind or variety of sitk-worm seed; -

(i) authiosisation ot silk-worm races and hybrids for commercial exploitation;
(#i1) laying down of quality standards for production of silk-worm seeds;

(iv) laying down the conditicns and requirenents that have to be met out
by the persons desirous of setting up facilitivs for pnoduction of silk-worm sceds
Srainages;

(v) jaying down the certification and silk-worm seed testing procedures
for seeds sold by the registerec producers;

Wiy underteek.ng the registration of siik-worm s2ed producers and dealers
and controlling, supervising the inspection process to ensure adhérence to the
specified guality standards and seed certiﬁcation rcquitements;

(vii) laying down the conditions and sfandards for export and import of
silk-worm seed and adherence to thein;

(vifi) programming and planning of silk-wonn seed production;

{ix) advising the Central Governiment and the State Govemments on the

 miatters aforesaid; and-

(x} such oiher matters connected and incidental to the production, supply,
istributior, trade and commerce in silk-worm sced,

as may be specified by regul?étions made by the Commitiee from time to time.

'8C. (1) Ifthe Central Government, after consultation with thie Comimittee, is ofthe
opinion that it is necessary or expedient to regulate the quality of silk-worm seed of any
kind or variety for the purpose of, production and for commercial exploitation, it may, by
notification in the Official Gazette, declare such kind or variety to be a notified kind or
variety for the purposes of this Act and different kinds or vaieiies may be notified for
differeut States or for Gifferent areas thereof, and it shail be incumbent upot every
producer or dealer of such silk-worm seeds to produce or deal wzth such notified kinds
and varieties of silk-worm seeds and in no other. :

(2) The Central Government may, on the recommendatlon of the Committee, by
notification, specify—

(@) the minimum quality standards and condmons for notified kinds or
varieties of silk-worm seed; and- -

Q) the mark or label to indicate that such silk-worm seed conforms to the
. specified quality standards. ~
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8D, (1) The Comnmittes shall constitete a Hybrid Autherisation Commitiee
consisting of the Secretary of the Board who shall be the Chatrperson of the Hybrid
Authorisation Committee and such number of other members to assist him in the
discharge of his duties as the Committee may determine.

(2) It shall be the duty of the Hybrid Authorisaiton Commiitee fe etiher suo motu
o on the application made to it and after Cue trials, testing and such othier requirements,
as it may deer necessary to satisfy itself recommend to the Comimnte: of the kind or
variety of silk-worin seed, silk-worm hybrid seeds and races available in the market for
notification by the Central Goveinment tor production and commerciai exploitation.

8E. (1) No silk-worm seed of any kind or wvariety shail, for the purpose of

px'oduction or fox commercial exploitution, be producad, supplied, disiributed, raded,

sold or otiierwise disposerd of by a pioducsr or dealer unless he is regisiered by the
Registration Committee in such manner as may be preucrlbed

(2) The Committee shali constitute the Registration Commn‘tee consisting of a
Chairperson and suct number of ciher members not less tlien two to assist hini in thc
aischarge uf his duties as ihe Commiiter, may determing,

(3) The Registration Committee shall bave power——

{(a) to vegisior the si%k-worm seed: of the notified kind or variety afier
scrutinising claims thai the silk-worm seed conforms ihe tand or variety duly
noiified by the Centrai Government;

(b) to register the sitk-worm seed producer after ensuring that the facility
for szed production mests the requiremert or corditicne for maintaining quality
standards as notified by the Ceatral Government; -

(c) to register the silk-worm dealer after scrutmamg their clain made inthe
application; .
(d) to perforni such other functions as are assigned to it by the Cornmittee.

(4) Every -application for registration under ;ub—sw.mn (7) shall be made ir
such form and contain such particuiars including conditions and be accoinpanied by
such fees a5 may b= prescribed.

3F. The Ccm'ni‘tec may, by order comtl*ute ons of more Silkk-worin Sesd

. Certification Agencies or accredit the existing certification agancies according ¢ such
criteria as may be specified by rcgulauors to conduct inspention Yor egisiration of
producers anc dealers. : :

8G. (1) The Committee may, by order, estab! sh the Centra! Seed Testing

Laboratories an! accrealt the existing laboratories of the Board or the S'atz Goveraments

having such facilities as may be specified by regulations.

(2) The Central Seed Testing Labor: atories and the accradized iaboratories shall
carryoui such functions as ey be entrusted ic it by the ,o.n'nittcs rom time to fime.

» (3 The Cominittee. may, by crder, appeint suck purson as it thinks fit or netify Y
. the officials or employees of the accredited laboratories having such qualifications as

" may be specified by reguiations to be the Seed Analyst in the Sped 'Ie'stmg L.aboratorics
and de’fmc the local lnmn‘s of theur jurisdiction.

8H. (!) The \,omrmdw may, by oider, appom* siach person . it thinks fit, or
_notify an employes of the Board having such qua‘lmzﬂom as may be .,pecmﬂd by
regulations to be the Seed Oiﬁcers and define the local it of their jurisdiction.

(2) Every Seed Officer shall be under the admlmstratwe Control of the Committee
and shall be responsible for inspecting the seeds and the facilities available with the

seed producers and dealers before or after their registration to ensure adherence to the _

standards and conditions laid down in this regard
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(3) The Seed Ofﬁcer m§1y—

(a) take qamples of any S\lk-worm seed of any kind or variety from—

(§) any producer or dealer;_ or

(i) any person who is in the course of conveymg such seed to a
purchaser or a »onsngnee or-

(##i) a purchaser or a cons 'gncu after d livery of such seed to him;
(b) exercise such other powers as may be specxfxed by regulallons

8-1. (1) The Cunmuttee shall advise the Central Government from time to time on

- the export and import of silk-worm seed and ihe Certra! Government inay, by notificaticn,

specify the terms and conditions including exim policy for export and import of
silk-worm seed. ,

- {2) Al 'mpmt of silk-vvorir. seed shall conform to the quality standards specified

under sub-section (2} of section §C.

(3) For the purpose of ensuring compliance with the conditions and quality
standards for governing such iinport, the Central Government may, by order, authorise
officers of the leve! of Assistant Commissioner to.exercise the powers of inspection at

the borders and ports, and such officers shall bé deemed to be the Seed Ofticers for the
purposes of this Act.

{4) The Cer\tral Government’ may, by notification, permit for research purposes,

import of an unregistered variety of silk-worm se.cd in such quantity and subject to
such conditions as may be specified. »

~ (5) The Central Government may, by notification, restrict the éxport or import of

silk-worm seed of any kind or variety if it considers that it may adversely affect the silk
industry or on such other grounds, as it may consider necessary.

8], Every registerec silk-worm seed producer and degler shalt furnish periodic
statement tv the Commitiee in such form, manner and at such intervals as may be
specified by regulations.”
1€. Inscction 13 of the principal Act,—

(7} in sub-section (2),—

(@) after clause (xv), the following clavses shall be inserted, namely:-—

“(xva) specifying the allowances or fees ot'>the persons associated
by the Committee under sub-section (2) of section 8A;

(xvb) matters incidental to the production, supply, distribution, trade

and commerce in silk-worm seed under clause (x) of sub-section (2) of
section 8B,

(xvc) marmner of registration of a producer or dealer by the Registration
Committee under sub-section (/) and form for making application and fees
1o be paid under sub-section (4) of section 8E;”;

(&) for clause (xix), the following clause shall be substituted, namely: —
A

“Ixix) the manner of grading, marketing, developing and distributing
- raw silk and products of silk industry;”;

@) sub-section (3) shall be omi&ed.

11, After section 13 of the priricipal Act, the following sections shall be inserted,
namely:— ' " '
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“13A. (1) The Committee may, in consultation with the Board, and with the

previous approval of the Central Government, by notification, make regulations not
" inconsistent with the provnsnons of this Act and the rules made thereunder, to provide

for all matters for which provision is necessary or expedient for the purpose of giving
effect to the provisions of this Act.

(2) In particular, and without prejudice to the generality of the foregoing power,
such regulations may provide for all or any of the following matters, namely:-—-

(i) procedure in regard to transaction of business at the meeting of the
Committee under clause (@) of sub-section (6) of section 8A;

(ii) laying down of various standards relating to kinds or varieties,
production, testing, supply, distribution, trade and commerce and export and
import of silk-worm seed under sub-section (2) of section 8B;

(#ii) to specify the criteria for establishing Central Silk-worm Seed
Certification Agencies under section 8F, criteria and jurisdiction of Central Seed
Testing Laboratories and qualifications of Seed Analysts under sub-sections

* (1) and (3J of section 8G and qualifications of Seed Officers and their other
powers under sub-section (/) and clause (b) of sub-section (3) of section 8H;

(#v) the form, manner and intervals at which statement by producer and
dealer may be furnished under section 8J.

I3B. Every rule, regulation and notification made under this Act shall be laid, as
soon as may be afier it is made, before each House of Parliament, while it is in session,
for a total period of thirty days which may be comprised in one session or in two or
more successive sessions, and if, before the éxpiry of the session immediately following
the session or the successive sessions aforesaid, both Houses agree in making any
modification in the rule or regulation or notification or both Houses agree that the rule

or regulation or notification should not be made, the rule or regulation or notification

shall thereafter have effect only in such modified form or be of no effect, as the case
may be; so, however, that any such modification or annulment shall be without prejudice
to the validity of anything previously done under that rule or regulation or notification.”,

12. In section 14 of the principal Act, in sub-section (1), in clause (b), after the word

“Board” the words “Committee and Registration Committee” shall be inserted.

13. After section 14 of the prmcnpal Act, the following section shall be inserted,

namely:—

or regulations made thereunder or any notification relating to silk-worm seed he shali
be punishable with a fine of five thousand rupees which may extend to twenty-five

thousand rupees besides suspension or cancellation of the reglstratlon to produce
snlk -worm seeds.” .

“14A. Ifany person contravenes the provisions of sections 8C anijBE of this Act

14. Section 15 and section 15A of the principal Act shall be omitted.

15, Aﬂer section 16 of the prlnClpal Act the followmg section shall be inserted,

namely:—
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“16A. The provisions of this Act or any rule or regulation made thereunder shall
have effect notwithstanding anything inconsistent therewith contained in any

enactment other than this Act or any instrument having effect by virtue of any enactment
other than this Act.”.




